
CENTRAL ADMINISTRATIVE TRIBUNAL
JABALPUR BENCH, JABALPUR

Caravs Building, 15, Civil Lines, Post bag No. 6, JABALPUR- 48^2 001

Dated

Registration No... .^... .3 .3,^0^

Applicant (s)

VERSUS

Respondent(s)

A copy of the ORDER dated.... passed by the Hon'ble
Tribunal in the above mentioned case is forwarded herewith for necessary action.
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27.09.2004

Applicant by Shrl D.M. KulRarni.

Respondents by Shri S.A. Dhariaadhikari.
Heard the learned counsel for the parties.

The learned counsel for the respondents

has stated that the orders of the Tribunal

given on 3rd September. 2003 in OA No. 366/1998
have Been fully complied with. He has submitted
a copy of the order passed by the respondents
on Bth September. 2004 and also on 30th July.
2004 whereby the applicant is deemed to have
been reinstated in to the C^vernment service
with effect from 24.6.1992/iatXKlOa^30.11.1996.
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The copy of the orders have been^ent to the
iati$$(KKK2£KKKXitS0afflCX applicant by the respondents.

Consequently, all the consequential benefits
after reinstating the applicant during this
period has also, been paid to the applicant.
Thus, the ordJi&eALPtffi has fully been
complied with and this CCP has become infructu—

ous.

AS the CCP has become infructuous. the

same is dismissed. Notides issued are {discharged
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